“..4" IN'THE CENTRAL ADMINISTRATIVE TRIBUNAL

, ‘ ‘NEW DELHI
. ‘ U
W

O.A. No. 488;" 0

T.A. No. 199
DATE OF DECISION_ 11.01,19%1,
‘Smt, Angrezo $harme Petitioner
sh. . doshain Israily ~__Advocate for the Petitioner(s)
Versus _
- '3 ~ 2 - ’
Del[‘.l Hdmn; thro_ugh Chief Respondent
gngineer, rliod & Iriiigdtion pepartment & Another
Mrs. =unish ahlagst Advocate for the Respondent(s)

CORAM ‘ -

The Homble Mr. §.X, KARTHA, VIS ;‘{—I‘ia;i-j-.Lih N{J) '

The Hon’ble Mr. $,K., CHAKRAVOLTY, Amz NIST2ATIVE L“.‘.LBSL‘

Whether Reporters of local papers may be allowed to see the Judgement ? 7).,9 '
To be referred to the Reporter or not ? Yo

Whether their Lordships wish to see the fair copy of the J udgement ?/ o
Whether it needs to be circulated to other Benches qf the Tribunal ?

Ly~

JUDGM: NT

{(of the Bench delivered by Hon'ble Mr B.K. . T,
‘Chakgavorey, Adninistrative Member)

The grievance of the applicant, who has worked as an
LDGC~cum-Hindi<typist in the Flod and Irrigetion Depaitment

under the Delihi admainistration relates to termination of her

¢

~services by tﬁg respondents, She has prayed thet the respondents
be‘directed t0 reinstate her in the post of LOC=cum=iypist with
retrospective effect, that'she be paid her dues for the
intervening pexiod and that hei ;ervices be fegulerised,

2 The ipleadings.in the case are cogple%e. The application

has not-been admitted., Vg feel that the zpplication could be

!

Q;/ dispoged of at the admission stage itself and we proceed to do so.
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came to bz filed in this Tribunsl on 12th liarch, 19390
4da [he case of the gprlicent in brisf is as foll
3he has passed matricuylszticn examination and was
appointed as LC-cum-typist in the offtice of tLhe
respondents in 1987, According to he:r, she has worle
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June-July and sugust, 1989, Yhere is & gz2p of
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and she had applied for maternity lea gave wads NSt
granted to her as snhe was WL KL nﬂ on daily wages basis,
ter giving birth to a child on 17th August

resumed duty on 9,11.19387 &nd con

T 5he has contended that as she. haes woiked for

benefit of the orders poessed by the Supreme Courl in

various cases relaiing to the cesual labourexrs who had
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he applicant has relied upon the orders passed
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by the Stpreme Court in the folloving cases:i-

e8g and 10.11,88

53 of 1988 -
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uh¢: case wﬁich alsoc rel Led

Fleod ﬂnd Irrigation Department nf the

dministfnblﬂn, the Supreme Gourt hed
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Supreme uuULt further

t the petitioners shall be paid
from l.L1.1988 the mimimum salary
regularly appointed and '
of work in the Departlment,
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: {2) Order dated 15.11.1989 in
drit retition (Civil) Ne.779/1989 -
S.N, Dewidi and Others Vs, Delhi
Administraetion & Others to the same
effect,
{2) Order dated §,1,1%99C in
grit Fetition {(Givil) No.792 and
830 of 1989 - Muni iam & Others Vs,
Delhi Administration & Cthers to the
same effecth,

4, The applicant has stated that she could
not become a party to the Writ Petiticon mentioned

ghove, but she claims the benefit of the oxrders

5., The respondents have stated in thelr counter-
aftfidavit thet the cpplicsnt x2s sppointed as Jork

Assistsnt/Typist on purely tamporary and day-to-day
basis on daily wages against muster 1oll and that she
has not completed more than one year and nseqguently
she is not entitled to the benefit of the nuﬂq“bnws
of the Supreme Court, relied upon by her.

through the records of the case
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any right in the post held by her. In our opinion, the
applicant is also similarly situeted as petitioners

in the various Writ Petitions disposed of by the

s

Supreme Gourt referred to earlier. e, therefore,

hold thét the termination of her sexrvices by an oral
order is not legally sustaineble. 'Ve,fthérefore,

direct the respondents to reinsta£§ her in service.

I the facts and circumstances of the case, we do not
direct payment of back wages to her, The respondents
shall also consider the case of regularisstion of-the
applicent in accordance with the scheme prepared by them
pursuant to the diregtioné given by the Supreme Court.
Te The application is disposed of with the above

1

directions, There will be no crder as to costs,
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